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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes, having been authorised by the Committee to 
submit the Report on their behalf, present this Forty-eighth Report 
on the Ministry of Industry (Department of Industrial Develop. 
ment)-Reservations for, and employment of, Scheduled Castes and 
Scheduled Tribes in Bharat Leather Corporation Ltd. and .facilities 
provided for the economic development of Scheduled Castes and 
Scheduled Tribes. 

2. The Committee took evidence of the representatives of the 
Ministry of Industry (Department of Industrial Development) and 
the Sharat Leather Corporation Ltd. on the 9~h November, 1983. 
The Committee wish to express their thanks to the officers of 
t~e Minist.ry of Industry (Department of Industrial Development) 
and of the Bharat Leather Corporation Ltd. for placing before the 
Commit.tee material and information the Committee wanted in 
connection with the examination of "the subject. 

3. The Report was considered and adopted by the Committee on 
15~h February, 1984. 

4. A summary of Conclusions/Recommendations contained in the 
Report is appended (Appendix VIII). 

NEW DELHI; 

March 5, 1984 

Phalguna--i5, 1905-(5) 

(v) 

A. C. DAS, 
Chairman, 

Committee on the Welfare of 
Scheduled Castes and 

Scheduled Tribes. 



CHAPTER I 

A. ORGANISATION 

Bharat Leather Corporation was set up on 30th March, 1978 as a 
Government company under the Companies Act, 1956. The Cor­
poration is intended tQ act as an apex body for the promotion and 
development of leather and leather goods industry in the country. 
The management of the Corporation is entrusted to a Board of 
Directors, the present composition of which is as under: 

I. Shri S.L. Ala! . 

Ii. Shri S.H. Jadhav 

3. Sbri P.C. RawaJ 

4. Shri M.V. lyer. 

~. Shri A.R. Swaminatban 

6. SIlri M. A.K. Sen 

7. Dr. N. Ramanathan 

Chairman, BLC, New Delhi., 

Managing Din.ctor, BLC, Nt'w Ddhi. 

Director, Minlllry of Industry, Depart­
ment of Industrial ~velopment. New 
Delhi. 

Deputy Secretary. Mini,try of In. 
dustry, Department of Indu.urial 
Development, N"w Delhi. 

Manqina Dirt-ctor. Bihar State J.t'ath"r 
Development Corporation. ).imiled. 
Palna. 

Group El(fCutive. Stat" Trading Cor. 
poration Ltd.. N .. w Delhi. • 

Director General Leathrr R"",.rch 
IDstitute, Adyar. Madrai. 

2. The Managing Dl.rector is a wholetime officer of the Corpora­
tion. In the discharge of his functions, he is assisted by Managers, 
Group Executives, Financial Controller, Deputy Managers, Assistant 
Managers and other supporting staft'. One of the Assistant Managers 
has been noininated as a Liaison <>mcer for work regarding reser­
vations for Scheduled Castes and Scheduled Tribes. A:s on 31-3-1983. 
the bumber of employees in the services of the Corporation was 193. 

3. In reply to a question, the Committee have been informed that 
the present Managing Dl,rector of the ~orporation belongs to a 
Scheduled Calte. 

4. The Head Office of the Corporation is in New Delhi, Regional 
OftlCW of the Corporation are "functionin, at Agra and Madras. 

1 
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5. The Corporation runs ,two Sales Emporia, one at New Delhi 
and the other at Madras. The Sales Emporium at New Delhi was set . 
up in May, 1979 and that at Madras in November, 1982. 

6. The production activities of ,the Corporation mainly relate to 
production of shoe lasts at the Precision Shoe Lasts Factory at Agr~. 
This factory was taken over by the Corporation from Development 
COrnnUssioner Small Scale Industries on 1st January, 1980. , . 

B. IMPLEMENTATION OF RESERVATION ORDERS 

7. The Ministry of Finance (Bureau of Public Enterprises, issues 
draft di.rectives from ·time to ,time to the administrative Ministries 
regarding reservations for Scheduled Castes and Scheduled Tribes 
in the Public enterprises. These directives are issued by the ad­
ministrative Ministri-es to the public enterp.rises under their adminis­
trative control in the form of Presidential Directives. The Bureau 
of Public Enterprises vide their O.M. N. 6/16/81-BPE/GM-I (SeT 
Cell) dated 18-1-1982/16-2-1982 issued a consolidated draft directive 
to the administ.rative Ministries. A copy of this O.M. wa's forwarded 
by the Ministry of Industry (Department of Industrial Development) 
to the Bharat Leather Corporation Vide their D.O. No. PS-7 (2) /82 
fiated 27-4-1982 (Appendix-I). 

S. The Committee have been informed that the Bharat Leather 
Corporation started following reservation orders with effect from 
July 1981. When asked why the reservation orders were no made 
a applicable from 1976 itself when the Corporation came into exis­
t.ence, the representative of the Ministry stated that the Corporation 
started working effectively early in 1980 and the reservation orders 
were made applicable from July, 1981. 

9. The Bharat Leather Corporation was set up in December 1976. 
1I0wever, the reservation orders were made applicable by the 
Corporation from July 1981. The Committee were informed during 
evidence that the delay in th... hnpieme.ntation of reservation 
orders was due to the fact thnt the Corpol"ation started working 
effectively early in 1980 only. The Committee are not satisfied 
with this explanation.. The Presidetntial Directives regarding 
applicability of reservation orders in the public enterprises were 
Issued as early as 1969 and tho officers concerned in the Ministry of 
Industry as also in the Corporation should have been well aware 
of these orders. Resel"VatlOn ol1Cler9 Mould therefore have been 
Implemented from the time tho Corporation was set up .. 
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C. UAlSON OFFICER AND CELL 

10. The Committee wanted. to know the organisational set up in 
the Minist,ry of Industry (Department of Industrial Development) 
dealing with implementation of orders regarding reservations tor 
Scheduled Castes and Scheduled Tribes. In reply. the Ministry have 
furnished the following note: 

"The Public Sector Undertakings are .required .to submit the 
two Aimual Reports, one showing the total number of 
employees and number of Sch-eduled Castes and Sche­
duled Tribes ~mong them and other showing particulars 
of recruitment made during the year and the number of 
posts filled by Scheduled Castes and Scheduled Tribes 
candidates. These two statements are submitted by the 
Undertaking to the Public Sector Unit in the Ministry 
These Annual statements 'Submitted by the Undertaking 
are required to be examined in relation to the implemen~ 
tation of the Directives relating to reservations for Sche­
duled Castes .and Scheduled Tribes and an Appreciation 
Report is to be prepared. The Report is required to be 
submitted to the Secretary of the Department. ..... ". 

When the Committee d1scussed this matter during evidence the 
representative of the Ministry. stated: 

"As in all other Ministries. we also have a pubUc Sector 
Unit ...... There is a section which receives information 
as per the prescribed statements for the public sector 
units. That is regarding the reservation position In the 
appointments of the Scheduled Caste and Scheduled Tribe. 
We receive periodic statements as are prescribed under 
the rules. As in every Ministry in our Ministry also, 
there is one section dealing with leather and another 
with machine tools and so on and so forth. This particu~ 
lar statement is sent to the concerned 'section dealing with 
Bharat Leather Corporation. There is a much more inter 
action in this Corporation. According to instruc~ions they 
are supposed to see these statements and then form an 
opinion as to how these reservations have actually been 
implemented." 

11. The Commit.tee wanted to know whether there was a Special 
Cell in the Ministry. of Industry which deals with reservation work. 
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In reply, the following note has been furnished: 

"The Special Cell for implementation of orders pertaining to 
reservation for Scheduled Castes and Scheduled Tribes 
fonns part of the Establishment Section which deals with 
establishment natters relating to the attached and sub­
ordinate offices of ,the Department. The Section comp.riaes 
of Section Officer, one Assistant/UDC and one LDC whose 
work is supervised by the Under Secretary reporting to 
the Deputy Secretary who is designated as the Liaison 
Oftlcer." 

12. The Committee have been informed that one officer of the 
level of Deputy Secretary is in charge of the Cell and he is assisted 
by another Clfficer. About the duties of the Liaison Officer, the 
Ministry have in a note stated: 

"The duties of the Liaison Oftlcer in the Department relate 
to the implementation of the reservation orders in respect 
of Establishment and services in the Department and its 
attached and subordinate offices ...... This officpr also 
looks after the coordination work in the Department." 

13. When asked whether the Uaison Officer of the Ministry ever 
inspected the Bharat Leather Corporation, the Committee have been 
informed that the "LiaiSon Officer of the Ministry who had v1si~ 
Bharat Leather Corporation on 22nd August, 1981 in connection 
with other oftieial work took the opportunity of inspecting the 
Roster and advising the Corporation about the correct maintenance 
of the Roster. No formal inspection note was recorded." 

14. The Ministry have' also stated that "there are, however, no 
Specific instructions of the Department of Personnel and Adminis­
trative Reforms regarding inspections of public sector units by 
Liaison Oftlcers." 

15. As regards checks devised to ensure that the reservation 
orders are implemented by the Corporation, the Ministry of Industry 
have stated in a note that an 'annual return prescribed by the 
Bureau of Public Enterpriaes is submitted by the Corporation to the 
Ministry and that "the Corporation is expected -. implement the 
directives regarding reservations while making appointments and 
complaints if any regarding violations are enquired into." During 
eVidence, the representative of the Ministry added that primary 
action is to be taken by the Corporation and the Ministry is issuing 
directions and monito.ring the implementation of reservation orders. 
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The witness fur.ther stated: 

In this case as also in other caS;eS, our methodology baa 
usually been to discuss it with the Managing Director 
and see as to how his performance has been in relation 
to reservations. Tihs is being done by the Officer in­
Charge of this particular industry. This is a part of his 
work." 

16. At present, the Asaistant Manager (Personnel and Adminis­
tration, Pay-scale Rs. 700-1300) has been designated as the 
Liaison Officer of the Bharat Leather Corporation. The Committee 
have been informed that the rosters are inspected by him whenever 
recruitment is made in the corporation. 

17. As the Assistant Manager is himself responsible for matters 
relating to reQ'Uitment, the Committee enquired why some omcer 
senior to him had not been appointed as Liaison Officer. To this 
the representative of the Ministry replied as follows:-

"The guidelines prescribed one of the persons in charge ot 
administration will look after this job. As it happens the 
Assistant Manager is in charge. The Personnel Mana­
ger's post was not ftlled for some time because of economic 
considerations. The Assistant Manager is in charge of 
administration and personnel and he is also the Liaison 
Officer." 

... 18. From tile reply ~ to the Committee, it is obierved that 
Ibere II • c:eII fa die PubIIe Sector Unit 01 the Mlnlitry of lachutry 
(DepartDlent of Industrial J)e,elopment) which Is required to serutlnlle 
aODDaI statements reprdiog ...... ntatloa of Scheduled CIutes and 
Scheduled Tribes, funaished by pubUc enterprises to the Ministry. If 
iI ..... noticed that the maual ltatemeats are sen. to the concernpd 
Iedioa In the MiDIItry whkb deals with the public enterprise coacem· 
eel. n., in the "ase of Bh ..... Leather Corporation, SIKh statemeatl 
are IeIIt to the Ladler SedJon of the MInistry. De Committee an 
uable to appredate th,e radoaale of seadiog such statemenb of the 
eo ...... ed lIedIons In the MJDIstry. For InsWlce. tb~ Leather SectIon 
Ii Nllcemeci with the developmeDt of l~ather Industry and In tbat 00II. 
Bedioa Is IookbIg after the worldog 01 the Rbal'Bf Leather Corpora· 
110.. A proper serodoy about the ImpJemeotatloo of teIe"adon order 
~ ... be .... oaIy by eftieen who are well OOIIverMDt wIda IheIe o"r~ 
11ae c .. mittee eOMIder that .... seradD)' k not poMlbie I IeC'tIoIu 
deaIioK with dIIerent lIIdutriet In the Mlniltry are entrulted with 
this work. They recoDUDeDCI dIat dIere slaonld b,e a special ceU with 
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adequate trained staft, which should be wholly responsible for ICI'U-

tiDy of statemeDts furaJshed by the public enterprises uDder the 
MJaistry aad tbpe should be no dilution of responsibility in this regard. 

19. The Liaison Officer of the Ministry "kited Bharat Leather 
Corporation on llnd August, 1981, ill connection with othel official 
work. The Committee ban been informed that the LiaisioD Officer 
took the oppotunity of inspecting the rosters maintained by the Cor­
poration bot no formal inspection note was recorded.. The Committee 
do not feel happy with this method of inspection. If the rosters were 
inspected, an insp,ectloo note should have been recorded by the Liaison 
Ofticer as per instructions contained in para 15 of the Presidential 
Directives and follow-up action taken as per his finding.ll. 

20. As repds checks devised by tbe Min:'stry to ensure that tbe 
r,'!scrvatlon orders are implemented by the Corporation, the Ministry 
of Industry informed the Commi~ee that 'the CorporatiOn is expec­
ted to implemeat the directives regarding reservations' aod tltat the 
Ministry issues directions and monitors the imp~'!mentation of 'reserva­
tion orders. As bas been pointed out earlier, there has been delay in 
reducing reservation orders in the Corporation. Elsewhere in this 
report. it has been pointed out that prescribed instructions reganling 
filling of I'#!served vacancies were not followed by tbe Corporation. 
The Committee would therefore like to emphasise that it is not enough 
for the Ministry to say that the Corporation is exp,ected to implement 
tbe directives and thereby absolve itself of the responsibiUty of actual 
implementation of reservation orders. 

21. At present the Assistant Manag,er (Per~nnel and AdmiDistra­
tion) bas been designated as Liaison Officer for the Bharat Leather 
Corporation. He k responsible for mat\'!rs relating to recruitment 
promotion, mainteDance of rosters etc. in tbe Corporation. ')be Com­
mittee are of the view that an officer who is directly cODcemed with 
recruitment. maintenance of rosters etc. should not be entrusted with 
the work of supef\'ising his own work as he will not be able to judp 
his own lapses in the implementation of ,re!\~rvation orde.... They 
therefore recommend that a senior oflicer who does n"ot belong to the 
Personnel D,epartment should be Dominated as Liaison Oft.icer SO tbat 
he is able to take an objective view in regard to actulli impiementAtior 
of reservatioD orders. 
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.D.RECRUITMENT 

22. The following statement gives the detignations and pay 
scales of various poets in the Corporation: 

S1. No. Pay lCale 
________ l __ . ___ ._ .. ______ _ 

I. 3500-100-4000 

GrollP 'A' 

:2. 11000-1115/:2-:225° 

1,500-60-laoo.100-:2ooo 

I. 775' 35-800 4°-1000-EB-40- I 200 

:2. 600-:25-650-30-740-35-880-40-1000 

3' 55()025-goo-EB-4()OlloO 

GrortP 'C' 

I. 

2. 550-20-650025-750 

3· 425-15-500-E8015-560-207OO 

4· ~12-500-EB-15-560 

5· 330" 10'3I!o-EB-12,soo-E8o J 5'560 

6. l36o-6-:2go-E806-3:26-~366-E8o 
3go- I0 400 

7· :a6o-6-lIgo-EB-6-3i:16-8-350 I 

Gro,. 'D' 

I. 21 00t-2:26-EB-4-:25()o E80 5-290 

SZOO-!l-i206-4-:2U-E8-.-:2 50 I 

I 96-3-Sl08-,.·S2o-E8ot-1I32 I 

Man_sing Director. 

GE/FC/GM 

Manager/Secretary. 

Dy. Manager/Admn. Oflicer/Dy. 
Secy. 

AM/Dalifner. 

PS to MD. 

P.A. 

Dea1gn. Aatt/J (QC)lMedia Aatt./Aa:tt./ 
CUhier/Draftsman/Tech. '-tt/]r. 
Engineer (Project). 

Sales Superviaor/Sr. Aatt/Mech. Super./ 
Elec. Supervilor/Alatt. Acctt./IAb. 
AIatt./Stenorrapber/lAdy Recep-
tion lit 
I nveatig ator. 

Superintendent. 

Storekeeper/lnveatiptor. 

S. Worker Grado-I. 

Salea Aatt-J/Jr. Aatt.I]r. Steno/Store 
AIItt/Library AIIt./Driwr (S.G.) 

, Sala AIIst-IlfClerk/Driver/Machine 0pera-
tor. 

Electrician/S W -II. 

SkllJed Worker-III. 

Helper. 

hoa/Chowkidar/Watc:hman/Attendant/ 
UmldJJecl Woriler/Silop loy/Sweeper. 
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23, The staff strength of the Corporation as on 1-1-1981, 1-1-1981 

and 1-1-1983 was as follows: 
•• ______ ,0_ 

Category Of poIlI Total No. of 'Y. -,; l: ?r &bar ... % ..., a( 
of ern- S(floygr SC SO ST_~-! 
ployees 

sa ST 

-----
I, II 3 4 5 6 7 8 9 10 

,-,-.gB. 
Group 'A' !/S 6 3 100 100 

Group 'B' 09 3 100 100 

Group 'c' 65 10 01 15' 3 I' 5 6 !I 37'5 66.6 

Group '0' 110 08 4-0 100 

Sweepen 03 03 100 

-------
I~ DI 01 15 7 

...... 
Group 'A' liB 8 4 100 100 

Group 'B' , 19 01 5'11 II II 66'6 100 

Group 'c' 81 II 01 13'5 I' 2 10 4 47'6 80 

Group '0' III 08 f' g8 100 

Sweepen 03 03 100 

---------
152 113 01 110 II 

.-..• , 
Group 'A' 30 05 16,6 5 5 50 100 

Group 'B' , 25 04, 16 II 3 33'3 100 

Group 'C' 9 1 10 01 10'9 I' I 12 5 54'583'13 

Gnlup '0' 36 111 33'3 II 8'3 100 

Sweepen , 05 05 100 

---------..----
18 7 36 01 20 15 

-------_._-----
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25. It is seen from the above statement that in the year 1980, In 
Group 'A', out of 6 posts reserved for Scheduled Castes, no post 
was fUled by Scheduled Caste 'Candidates. In the year 1981, out of 
8 reserved posts (including 6 posta carried forward from previous 
year), no post was filled by Scheduled Caste Candidates. In the 
year 1982, out of 9 reserved posts (including 8 posts carried forwatd 
from previous year), 5 posts were filled by Scheduled Caste cllndi· 
dates. Thus, there was a .backlog of 4 posts at the end of the year 
1982. • 

26. In Group 'B', in 1980, out of 3 posts reserved for Scheduled 
Casfus, no post was filled by Scheduled Caste candidates. In 1981, 
out of 4 reserved posts· (including 3 posts carried forward from pre· 
vious year),' 2 posts were filled by Scheduled Caste candidates. In 
1982, out of 3 reserved posts (including 2 posts carried forward from 
previous year), one post was filled by a Scheduled Caste candidate. 
Thus, there was a backlog of posts at the end of the year 1982, 

~7. In Group 'C', in 1980, out of 14 posts reserved for Scheduled 
Castes" 10 posts were filled by Scheduled Cliste candidates. In 
1981, out of 11 reserved 'posts (including 6 posts carrIed, forward 
from previous year), one post was filled by a Scheduled Ca,te 
candidate. In 1982, out of 13 reserved posts (including 10 potts 
carried. forward from previou~ year), one. post was filled by a 
Scheduled Caste candidate. Thus, there was a backlog of 12 posts at 
the end of the year 1982. 

27A. The follOWing statement s~ows the number of posts in 
Group 'C' ftlled by direct r~ruitment during the years 1980, 1981 
.and 19&2: 

81. 
No. 

Direct reCTUitment during the year 1980 

Designation ~r poet fille~ with pay scale Tol.INo. 
appointed 

se ST 

a 3, + ~ 
---., _ .. _"------_._- --.-.--~ .------.----" .. ~-.-.-,-----.---- .--~---.---,--

I Investigator . 
(R. •. 4!l5-7dc?) 

'll Su~riJltendent 
(Rs. 550 .- 750) 

'il UDe . 
(Ros. 330-560) 

4 Jr. Steno 
(330 --5(0) 

t 

" 
7 



12 _._._._-
J , 2 S f 5 

6 Skilled Worker-! 3 
-(Rs. S80 -:- 560) 

7 Skilled Worker-II 7 6 
(Rs. 260 -950) 

8 Sr. Assistant a 
(Rs. olliS -800) 

9 Jr. Assist8J1t • 
(R~. 330-560) 

17 

10 Ste~ographer .' 
(Ra·4l15-- 800) 

.. 4 

'11 Dup. M/c. Operator 
(&s. lI60-4oo) _ .... _'.- .. --

TOTAL 

Di,", R,nuitmllll durinl tM 

SI. 
NQ. 

, De~ilnatioA or ~t filled with pay scale 

J Junior A.,i~tant 
(a.. 330-560) 

:a Jr. SteAographer 
(R,. 330 - 560) 

3 Clerk . 
(R.,. lI60'-4oo) 

4 Stenographer -: 
(Rs. olliS-Boo) 

.7'(1' 

57 

11)11 

Total No. 
appointed 

6 

5, Statistical Alstt. -, 1 
(R··330 '-560) 

6 Receptioni~t (redeiignated as Auu. Accountant) . 
(Rs.425 - 800) 

7 Mechanical Supervisor I ' 
(R··4115--800) 

,i 
TOTAL 

SI. 
No. 

Designation or P().t filled with pay scale 

--------------
J J unil'lf Alsistant 

(R,. 330- 560) 

2 Quality O'lAlrol Supervbor 
(Rs. olliS" 800) • --_ .. _---------------

,,' 

• Total Nos. ,SO 
appeinted 

9 

10, 

so ST 

1 (I P.H.) 

ST 

5 
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. --~.,., ~-.---- ... -.- ---_ ..... - --~- -_.,--_ .. , 

• ----_._-_._---_._-_._--_._ ..... --_ .. _--_.- -.----
3 Okrk . 

• (Rs. \160 •• (0) 

.. Sales A.~t(. II . 
(RI. 260 -4(0) 

5 Sal~sman . 
(R~. 260 . 400) 

6 Sale girl . 
(RI. 260-4(0) 

7 A~ltt. ACC'HUlt3llt 
(RI.4:l5 800) 

8 Ckrk-cum-typisl 
(R •. 260 . 4(0) 

9 Eleclridan . 
(R<. 260 -400) 

:H 

+ 5 

28. It will be seen that during 1980, O'Ut of ~7 posts in Group ~C' 
AIled by direct recruitment, the number of Scheduled Castes was 
10. Out of these 57 posts, 11 posts were ftlled in the grade of Junior 
Stenographer and 17 posts in the grade of Junior Assistant but none 
of them belong to Scheduled Caste/Scheduled Tribe. During 1881, 
out of 27 posts filled, 13 were in the grade of Clerk and oRly one 
Scheduled Caste candidate was appointed in this grade. The re­
maining 14 posts were filled by general category candidates. DUl'inI 
the year 1982, out of 18 posts IDled, one post ot Qunli~ Contr,ol 
Supervisor was filled by a Scheduled Caste candidate and the re­
maining 17 posts were filled by general category candidate.. 

28A. It has been stated that the one va~ancy fllled up by • 
Scheduled Cast~ candidate in the year 1982 represents the appoint~ 
ment of one Quality Control Supervisor (pay scale: Rs. 425--800) 
belonging to Schedued Caste category who was selected from among 
the applicants who applied for a higher post.in Group'S' of IDJpec­
ter (Quality Control-Rs. 550-1100) but was ., not found 8UitabJe 
tor that post and was instead oifered a post in Group ·C'. ' The re- ' 
maining 12 posts out of 13 posts in Group 'C' reserved for Scheduled 
Castes 'have been carried forward to the next year, i.e" 1963. 

29. The Committee have been informed that because of a small 
number of vacancies in different designations. all posts faUing In 
one group have been grouped together. For example, posts in the 
designations such as Junior Assistant, Clerk, Asldstant, Accounta~t, 
Salesman. Quality Contro] Superviser, etc. all belonging to Croup 
'C' have been grouped together. In case of such grouping, it is not 



possible to indicate about the reservation or otherwise of a parti­
cular post to be filled up in future which will depend on what point 
in the rostor it will fall. • 

30. When this matter was discussed during evidence, the repre-
sentativE: of the Bharat Leather Corporation stated that in Group 
'C' posts candidates from Delhi only are' avai1able~ If these posta 
were lying vacant in Madras or Agra then .people from O'Utsi~e 
Madras or Agra would not prefer to join there. He added that If 
suitable candidates are not available at a particular place then 
before proceeding further the Corporation obtained a 'non-avail­
ability certificate' from the concerned Employment Exchange. The 
Managing 'Director, Bharat Leather Corporation stated that all the 
posts which were lying vacant in aU categories were advertised in 
1981 and 1982 .. He added that if the figures of the number of candi-

. dates recruited in 1982 and 1983 were taken then it would be seen 
that many posts were filled up during this period. 

3t. The Managing Director of' the Bharat Leather Corporation 
Ltd. has informed the Committee that SUitable candidates are not 
available for the posts of Senior AsStts., Mechanical Supervisors, 
Electrical Supervisors and Assistant Accountants. The witness 
stated the post of Electrical Supervisor is such a post for which 
suitable candidates are not available and these· posts were adver­
tised several times. The representative of the Bharat Leather Cor­
poration Ltd. stated that they are advertising the vacancies in 
newspapers and are sinrultaneously issuing notifications to the con­
cerned Employment Exchanges. There is some response from Sche­
duled Caste/Scheduled Tribe candidates but it is very poor in some 
cases. The witness further stated that in 1982, in Group 'C', two 
post!, of Senior Assisbthts ;(Marketing) (later designated as Sales 
Supervisor) were reserved i.e. one for Scheduled Caste and one for 
Scheduled Tribe. The witness added that the post of Store-Keeper 
W8tl in 'C' category and in 1982 one post for Scheduled Caste and 
one for Scheduled Tribe was reserved. These vacancies were refer­
red to the Regional 1!mployment Exchange and after ootaining non­
availability certificate from the Employment Exchange the pOsta 
were filled up only after first advertisement. However, posts of 
Hindi Stenographer (one reserved for Scheduled Caste and one for 
Scheduled Tribe) and 3 posts of Jooior Assistants (Marketing) re­
served for Scheduled Castes were advertised for the second time. 

32. As regards non:-availability of Stenographers in the reserved 
categories, the Committee enquired whether Scheduled Castel 
Scheduled. Tri~ candidates who applied for the post werp given 
any relaxation in typing speed and whether there was any mention 
in the guidelines that no coneession would be given·to themi 'The 
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representative of the corporation stated that Scheduled Cute/ 
Sched'Llled Tribe candidates were not given any relaxation in typinc 
speed as in the instructions issued by the Government, there was DO 

specific provision for giving such relexation. The Managing Director 
however stated that recently two Steno~aphers belonging to 
Scheduled Castes were selected for appointment. One person did 
not join and the other was expected to join shortly. 

33. Copies of some of the advertisements issued by the ·Corpora­
tion during the years 1981, 1982 and 1983 for various posts in the 
Corporation have been furnished to the Coinmittee. These are at 
Appendices II to VII. In the advertisements issued in the year 
1981, it was specified· that "15 per cent of posts are reserved for 
Sclieduled. Castes, 71 uer cent for Scheduled Tribes and S per cent 
for physically handicapped persons "and" if Scheduled. Caste and 
Scheduled Tribe candid~tes are not .available, other candidates can 
also be considered." For the post of Assistant Manager (Technical). 
it was specified that out of 4- posts, 2 were reserved. for Scheduled 
Caste and one for Scheduled Tribe candidates. 

34. In the advertisement issued on 5-4-1982 for the post of Secre­
tary (pay scale: Rs. 1500-2000), it was spt!clfted that "all thin. 
being equal, preierenec ,shall be given to candidates belonging to 
Scheduled Castes/Scheduled Tribes categories and. those possessing 
higher qualification and experience.". In the advertisement issued 
on 30-7-1982 for the post of Assistant Manager (Marketing) (pay 
scale: Rs. 700-1300) the n~ber of posts reserved. for ScheduJ,ed 
Caste/Scheduled Tribe candidates was specified.. It was also men­
tioned that the general category candldates may a1cqo apply but 
their candidature shall be considered in case suitable candidates 
belonging to ~cheduled Caste/Scheduled Tribt- categories are no~. 
available. I . . 1" :"'! 

35. In the advertisement. issued. on 10-4-1983 for the post of 
Supervisor (Electrical) (pay Scale: Rs. 4.25-8(0) it was specJfied 
that the post was reserved for Scheduled Castes but general category 
candidates can be considered if no suitable Scheduled Caste candi­
dale is available. On 22.-3-1983, the post of Sales Supervisor (pay 
scale: Rs. 42!)..-800)· was advertised exclusively for Scheduled 
Caste/Scheduled Tribe categories. In the advertisement Jasued on 
5-6-1983 for the posts of Assistant Manager (Project) (pay scale 
Rs. 700-1800)" and Personnel Otftcer (pay scale: Rs. 500-1100), the 
number- of posts reserved for Scheduled CastefScheduled TrIbe 
candidates was specified but it was stated that general category 
candidates may also apply. 
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36. The Committee have been informed that the Selection Boards! 
Departmental Promotion Committees for various posts are consti~ 
tuted with the approval of the Managing Director by co~opting an 
expert in the relative field of recruitment and it is ensured that at 
least one person belonging to Scheduled Caste community is includ~ 
ed in all such Selection Boards/Committees. 

I 

37. It is seen that at the eud of the year 1982, out of a 'total 
strength of 31 employees in Gr~up 'C' posts, the number of posts, 
filled by Scheduled Caste Candidates was 10, i.e. 10.9 per cent. The 
backlog of Group 'C' posts reserved for Scheduled Castes was 12 at 
the end of the year 1981. The Committee are unable to accePt the 
explanation given by the Corporation that suitable Scheduled Caste! 
Scheduled Tribe candidates wer,e not avaDable to fiB reserved vacan· 
des even in Group 'C'. They recommend that the Mhiisky should 
make an .enquiry as to whether the prescribed procedu~ regarding 
obtaining of non-availabi6ty certificate from the Employment Ex­
change, advertisement of vacancies, giving of relaxation in expe­
riences etc. were actually followed before .. reserved vacancies were 
filled up by general category candidates dwing the years 1980 to 1981. 
The result of enquiry and the action taken th,ereon should be intimated 
to the Committee. 

37 A. The Committee further recommend that efforts should be 
made to fill up the backlog by resorting to special recruitment. 

38. As regarde 'non~avai1abl1ity of reserved category candidates 
for the post of Steaographer, the cOmmittee ha~ been informed 
. that Scheduled· Caste\Scheduled Tribe candidates were not given 
any relaxation in shorthandltyping speed a.s in fbe Instrudions. 
issued by the Govemment there was DO specific provision for giving 
surh relaxation. Even so, the Conunittee are of the view tbat on the 
analogy of ~Iaxation in marks given to Scheduled Caste\Scheduled 
Tribe candidates in written te8tlinterview, thel'e sh~d be· no 
objectiO'D to giving relaxation in shorthandltyping speed if the 
required number of reserved cate(Ory candidates ao not ~ 
avaDable accor1Ung to the prescribed speed criteri~, As for in.ance. 
if the speed ill shorthand requtr,d for genera) category candidate.\; l" 1 00 
w:p.m. It could be ielaxed to 80 w.p.m in the ca~ of Scheduled 
Ca!;t,.I~r.heduled Tribe f!andidates. Similarly, if the typing S1)ced 
req111l"cd for t(efteral eategory candidates is 40 w.p.m .• the same 
eould be relaxed to 35 w.p.m. in the case of Scheduled CastelSche. 
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·duled Tribe eauidiclatea. The Committee reeOlDlDead that the 
Department of Persomael and Admbdstrative Reforms should i __ 

. lUitable iDstructioas In th& regard. 

39. The Committee find that in the advertisements issued for 
"arlons posts In the Corporation, the procedure laid down la tile 
Presidential Diredives and in tbe orders issued by the Department 
of Personnel, is nat being correctly foUOWIed. For 1Dstanee, the 
number of posts reserved for Scheduled Castes/Scheduled Tribes 
was not mentioned in all cases. Instead' of the reference to "aU 
things being equal preterence shall be giVeD to tandidates beiODg­
ing to Scheduled CaStefScheduled Tribe categories" m the adver. 
tisements, the relaxation in qualification/experience for reserved 
utegory candidates should have been clearly specifted. In tbec .. 
of first advertisement for reserved category eandidate8, appllcadoai 
should be invited only from Scheduled CastejScheduled Tribe 
candidates. Whel1 suitable candidates do not become avaDa61e, 
applications from l'Me1"Ved as wen as reneral category candidates 
may be mvited. The Committee desire that the advertiaemellu to 
be issued by CorporatiOiD should be carefully scMblized to IIIBe 
that these conform to the procedUNI prescribed in this regard. . 

46. At present information reprdin, repl'Melltation of . Sche­
duled Canes and Scheduled TrIbes is not given in the AIImI.t 
Reports of the Corporation. The Committee 1IIIg,_ that such 
Information indicating separately the number 01 Scbecluled. Cute .... 
Scheduled Tribe employees In various IIfOUPS of posts the .amber or 
reserved vacancies Siled by dtrect recn6tment/'pl'Olllotlon, vaeaneles 
carried forward etc. should be IDclucJecl In tIw AnRual Reports of tile 
Corporation. 

E. PROMCYrrON 
.... 

41. It has been stated that in the Bharat Leather Corporation, 
promotion of employees to various categories of posts is made on 
the baRis of merit-cum-seniority. It has further been stated that 
the percentage of appointment by promotion in diiferent grades is 
les!; than 33.1/3 per cent and therefore orders regarding reservation 
in promotion are not applicable. 

42. The foIloy,ing statement showing the' number of peI1Iona 
promoW during each of t~ lut three years in the various clte­
~ories of posts and the number and percentage of Scheduled Castelo! 



18 

and Sched'Uled Tribes among them has beeJ? furnished to the Com­
mittee:-
-, ---- ----"----'---;---

Year 

As on 1-1-81 

A~ on I-I-BIZ 

Category of No. of 
posts perwn, 

Group 'A' 
Group'D' 
Group 'C' 
Group'D' 
Grollp 'A' 
Group 'B' 
Group 'C' 
Group'D' 

-Group 'A' 
Group'D' 
Grollp 'C' 
Group'D' 

promoted 

5 

'II 

II 

II 

--- ----~.-.--.--.---- ----_._-

No. of person, 
prornotded 

SC 8T 

Percentage among 
them 

S1' 

43, Th4' Committee would lik,e to kDow the method of rec:ndt. 
ment/'appointinent to each category of post in the CorporatiOill. In 
the categories ill which the element of appointment by promotion 
is more tban 33 1/3 per cent, the reMOns for not applying - the 
orders regarding reservation in promotion should be indicated. The 
Committee further .reeommend that the Government Directives in 
this regard shall be followed scrupulously. 

F. DERESERVATIONS 

44. The number of posts which were dereserved during each of 
t~ last three years is as under:-

Year Group of Posh NO of Post I 
derescrved 

-----------~--------------- --_ .. 
1980 
1981 

. 19811 

19812 
Group 'C' 
Group'D' 

Nil 
Nil 

5 

45. The Committee pOinted out that in the statement showing 
the number of posts dereserved during 1982 it had been mentioned 
that in Group C, 5 posts had haEm dereserved whereas the revised 
ltatement showing the year-wise rec;ruitmentmade by the Bharat 
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Le&ther Corporation indicated that in the same year, in Group 'C', 
12 vacancies reserved for Scheduled Castes had been carried for­
w~rd. They observed that according to the revised statement the 
Corporation should have recruited 13 Scheduled Castes but only one 
post had been filled up which indicated that 1Z posts had been 
dereserved. When asked to clarify the position, the representative 
of the Ministry stated ~hat -there was a discrepancy in that sense. 
What actually happened was that dereservation of posts in Category 
'e'and 'D' posts required permiSSion of the Managing Director. 

~. When pointed O'Ut that permission for dereservation ,was 
taken in the case of 5 posts only and the remaiOlng 7 posts had been 
dereserved without any permission, the representative of the 
Ministry. stated that the implementation was taken in hand after It 
was brought to the notice of the Corporation that they were re­
quired to get a formal order for dereservation. He staten that there 
was a fonnal order, on the file, "we may be allowed to dereserve." 
When asked why 7 posts had been dereservec:t without obtaining a 
formal order, the representative of the MiniStry stated as follows: 

"1 agree, it shO'uld not have been, dereserved. When it was 
pointed out to them "you' have to get the order," they 
started obtaining the order." . 

47. When the caSe .was referred only for dereserving 5 posts, the 
Committee enquired why earlier cases not referred for obtaining 
permission before dereservation. The representative of the Minis. 
try stated that the earlier cases were not at all referred for obtain­
ing permiSSion for dereservation though it should have been done. 
Explaining the reasons for not doing so, the repreeen~-tive of the 
Ministry stated as follows: 

"The Corporation did it out of ignorance. So, dereservation 
has taken place without a formal order. After that, they, 
have got orders." . 

48. When ~ked whether it was correct that no post was dereserv­
eel. in 1981;· the representative of the Ministry stated as undor: 

'''Dereserved in the sense that actually the appointments 
were made" without formally obtaining orders for de reser­
vation. r am not trying to justify it, but what I am try. 
ing to explain is what has actually happened:' 

49. The Committet> pointed out that on. the one hand the witness 
Was stating that no posts were dereserved in 1981 but on the other 
hand he agreed that the' posts were dereserved but no formal 
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orders were obtained. To this the representative of the Ministry 
replied: 

"Of course, it is certainly a misleading reply." 

50. The Committee had been informed that in the year 1982, 
in Group 'C', five posts had been dereserved. However, from the 
statement regarding recl"Uitment made during the year 1982, it was 
noticed that out of 13 posts n:served for Scheduled Castes, only 
one post was filled up by a Scheduled Caste candid~te which indi­
cated thot 12 postll had been dereserved. The information given to 
the Committee that only. 5 POSts were dereserved did not appear to 
be correct. When asked to clarify the position, the repreBellltative 
of the Ministry· stated during evidence that in the ease of 5 posts 
there was a formal order for dereservation but in the remaining 1 
cases no permjssion for dereservation -was obtained. The witness 
stated that the "Corporation did it out of ignorance." 

For the year 1981, the Committee had been informed that no 
post had been dereserved during that year. However, from the 
statement regarding recruitment made in that year, it was noticed 
that in ~roup 'C', out of 11 posts reserved for Scheduled Castes, 
one post was filled" by a Scheduled Caste candidate which 'indicated 
that 10 posts had been dereserved. When asked to clarify the posi-
tion, the representative of the Ministry stated that "actually the 
appointments were mad,e without formaBy ob .... ing orders for 
dereservation " and that ''it is certainly a misleading reply." 

The Committee are constailned to point out that a large number 
of reservoo posts have been filled up in the Corporation by general 
category candidates without following the procedure laid down for 
obtaining IIpprovaJ of the competent authority for dereservation of 
vacancies. The Committee ar,e unable to accept the explanation 
~iven by the l'epresentative of the Ministry that the Corporation did 
it "out of ignorance". The Committee are of the view that no sincere 
efforts were made by t~ Bharat Leather Corporation Ltd .. to fill 
the resen-ed vacancies in Group 'e' by reeruitment of suitable SCI 
ST candidates. They also regret to point out that misleading infor· 
mation was fUl'nished as regards the number of vacBDcies' derescri­
ed during the years 1980, 1981 and 1982. TJte Committee would 
like the Ministry to make an in-depth enquiry in regard to al1· 
the appointments m'ade during the years 198", 1981 and It82 and 
Ilscertain the cases In whicb presnlbed procedure was not followed 
in mnklng f'ppointments against reserved vacancies. The result of 
the enquiry and the action taken thereon should be intimated to 
the Committee and further action taken according to direetlons. 



CHAPTER U 

A. OBJECTIVES 

51. The Bharat Leather Corporation was set up to act as an apex 
body for promotion and development of leather goods industries in 
the country by providing technical, managerial . and financial 
assistance to the industrial units. as also to develop export market. 
'The Corporation, it has been stated was . to act as a catalyst in 
providing necessary infra~tructurtil facilities and rendering aBtda­
tance in improving the quality of leather, leather footwear and 
other leather goods and also to provide marketing outlets to the 
cottage and small scale units thereby reducing their dependence on 
the larger leather units/middlemen. It was envisaged that the 
schemefi of the Corporation ~ould help in ensuring a fair deal to 
weaker sections of the society, which have been traditionally 8110-

ciated with leather and thereby suffered social stigma and economic 
deprivation. . 

52. The present activities of the Corporation include ~ follow­
tng:-

(i) Package Assistance llcheme for artisans in the footwear 
industry. ' 

(ii) Assistance to small scale leather units by way of procure­
ment of their leather produ~ts. 

(iii) Setting up of Common Facility Centres for ftniJbed 
leather' footwear and leather goods . 

. (iv) Marketing assistanc"e through Bharat Leather Emporium 
at New ~lhi and Madras and other retail outlets. 

(~) Management of Precision Shoe Laates Factory at Agra. 

(vi) Preparation of new designs for leather goods and foot­
wear. 

(vii) Consultancy services in the preparation of project re-
ports fbr settinR up of leather ftnishing units and leather 
g?ods manufacturing units. 

21 
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(viii) Providing technical advice to State Leather Development 

Corporations and SC/ST Development Corporations. 

(be) Raw material Bank. 
(x) Snake Skin Project. 

53. Asked how far the Corporation was successful in achieving 
. the objectives for which it was set up, the representative of the 

Ministry stated during evidence that the Corporation was set up in 
1976 but it practically started working only in the begirining of 
1980. He added that though there was scope for better performance, 
in the opinion of the Government, the working of the Corporation 
was not unsat~sfactory. 

54. TlJe Committee drew attention to the Sixth Annual Report 
(1981-82) of the Corporation and pointed out that by the end of 
the year 1981-82. the Corporation had incurred a cumulative loss of 
RI. 108.20 lakhs. The cUm".llative loss upto the end of the year 
1982-,83 rose to Rs. 151.36 lakhs. The representative of the Ministry 
stated during evidence that the Corporation was running losses but 
the promotional 'and developmental activities should also be taken 
into consideration while judging the performance of the Corpora­
ttion. He. added that the benefit of the work done and the founda­
tions laid during the last 3-4 years would be seen after some time. 

B. ASSISTANCE TO SMALL SCALE UNITS 

t 55. It has been stated that' the Corporation provides marketing 
outlets for products manufactured in cottage and small scale seeton,. 
with special emphasis on providing ma.rketing support for Scheduled 
Caste and Scheduled Tribe communities. The Corporation has three 
main procurement centres situated in Delhi, Agra and Madras and 
in these centres, products are al'So procu,red from economically 
backward units. Other maj,or areas of procurement include Kanpur, 
Calcutta and Patna. 

56. The Committee pointed out that unless the Corporation opened 
more procurement centres, they would not be in a position to help 
',c SchedUled Caste people. To this, the representative of the 

,'llDistry observed: ' 

''Until we can sell, we cannot J?roctlre. As we start selling w • 
• start procuring. We .have got franchise dealers at present. 

We, are increasing the outlays as we go along and as we 
open outlets we haye to make procurement." 

57. The Committee pointed out that in Andhra Pradesh the!8 
were many chappal producing· centres but the manufacturers were 
selling the chappals in Madrll;9- The representative of the Mi~ 
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stated that the question· of starting procurement centres in Hydera­
bad or other places would be considered but it would like some time. 

58. The Committee wanted to know the percentage share of the 
primary leather workers in the value of the products marketed by 
the Corporation. In reply, it has been stated that "broadly it can 
be stated that a primary leather worker gets abOut 1~ per cent oa 
the cot of the final product as his share." , When asked about the 
margin of the middlemen and of the Co.rporation in the sale price 
.of the products marketed by the Corporation, it has been stated that: 

"The Corporation is keeping a margin of 50 per cent to 60 per 
cent on purchase price on retail sale and 15 per cent 'to 50 
per cent on bulk Sales. Margin given to middlemen is 
as under: 

(i) Franchise dealers-20 per cent on footwear 
-15 per cent On leather goods 
-10 per cent on leather furniture 

(ii) Commission Agents-5 per cent to 6 per cent. 

59. Asked whether the margin Of the Corporation on purctw.e 
price on retail sale was not on the high side, the reprelentattve of 
the Corporation stated:-

"It is 40 per cent virtually on an average. We incur transport 
charges, we incUl" octroi and other duties and .exclse-.al~. 
We give 15 to 20 per cent. Over and above this, when we 

. supply material, we give a discount of 20 per cent. We 
give so much in the form of commission. discount etc. 
So, if you calculate, the Corporation has only 7 or 8 per 
cent." 

60. Asked about 'the ma.rketing facilities provided to Scheduled 
Castle artisans and traditional leather workers, it has been .~ted 
that the Corporation has 119 units from which procurement i8 being 
made. Out of these 119 units, 24 units, belong to Scheduled Castes, 
4 to Scheduled Tribes, 15 to minority communities and one to a war 

, widow. 

m. T:,e representative of the Ministry of Industry stated during 
pvi(l'mce that the Corpo.ration purcha~ footwear directly ft'Om the 
small units run by Scheduled Castes and also others in famil" 
groups. There was no middleman and in this way the shoe-makers 
were able to earn more. The witness stated that the price paid to 
:the shoe-makers was fixed on a pricing formula which was ~01'e 
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favou,rableto them than what the private sector unite were giving 
to them.· In this connection the Managing Director of the Corpora­
tion added: 

''People whQ are engaged in the footwear line are mostly 
found in Delhi and Agra. We give them facility in making 
particular designs. We also supply them shoe lasts when 
we place orders. After approving of their designs We also 
give them thetecbnology regarding the manufacture of 
that particular type of footwear, by sending our technical 
staff. We also help them to ~pgrade their skills and their 
product. And then we try <to help them continuously by 
aITanjf!ments to supply them with raw materials !8Dd 
shoe lasts!' . 

62. When asked whether the Corporation provided any subsidy to 
the shoe-makers, the Managing Director stated: 

"We do not give them the SUbsidy. We do one thing. We take 
up their cases with the banks and see that the banks help 
them in the f()rm of loans so that aIso acquire the lmow­
ledge on how the banking . system operates. What we 
actually do is that in regard to very small units, 'M! are 
helping them to get whatever assistance they need. For 
example, they are paid for the products &fer seven days of 
the receipt. 

The witness furthe.r stated.: 

. i'It is better to give them some material help by way of sup­
plying them with shoe lasts...... If we give them sub­
sidy: directly. it is likely to be misutilised." 

63. When asked' whether persons belonging t~ Scheduled Tribea 
are engaged in . the various schemes started by the Corporation, it 
has been stated that the number Of workers belonging to Scheduled 
Tribes is insignificant f'n the leather and footwear industry. . 

C. SALES EMPORIA 

64. The products of small scale and cottage sectors I are marketed 
by the Corporation through Sales Emporia at New Delhi and Madra., 
fran~hise shops. and to hulk' consumers. The Sales Emporia at New 
Delhl, known as Bharat Leather Emporium was set up in May, 1979. 
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The sales turnover of the Emporium durini the years 1979-80 to 
1982-83 was ru; under: 

-_ .. - .. _----
1979-80 
1980-81 
1981-82 
1982-83 

---. -------------.-..... ---_.-._-._---
Sale. tu~ 

Rs. in lakbs 
.... ~--.. --.--------.... --..... -.. --- _ .. _. -_ ... __ ..... 

2.40 

'il.OO '" .• 
63.48 

._---_ ..... --_.-.-.. ---
65. The sales EmporiUm at Madras V?as started in November, 

1982. The sales turnover of the Emporium during the year 1982-83 
was Rs. 1.88 lakhs. 

D. FRANCHISE DEALERSHIP SCHEME 

66. The Franchise Dealership Scheme was started by Corporation 
in January, 1981 with a view to enlarge its sales by appointing retail 
dealers who could lift materials from the COrpQration under-the 
terms and conditions of I a speciftc agreement. The ~ulsttes of 
the scheme are that the proprietor should have a retail outlet, 
either on owner,hip or on rent, should furnish a security deposit of 
Rs. 10,000/- which will be refunded on tennination of the agree­
ment, and take material at discounted prices. At present the eo,.. 
poration has 16 franchise dealers. None of them belongs to Scheduled 
Castes/Scheduled Tribes. During 1982-83, the value of sale through 
franchise dealer~ was B.s. 18.99 lakhs. 

. 67. When asked why people were interested in getting agency of 
reputed shoe companies in the private sector and why they were 
not interested in taking agency of the Bharat Leathe.r Corporation, 
the representative of .the Corporation stated -that the agencies which 
\Vere given by these companies were wholesale agencies. The Cor­
poration had not yet started selling good'S in wholesale. Recently 
a resolution had been passed by the Board of Directors or the Cor­
poration and they would appoint wholesale dealers aft~ gettiDr 
applications through advertisement. 

68. The Committee wanted to know whether ,the Ministry had 
worked out any perspective plan by which the Scheduled Caste 
'!Xtisans would be free from exploitation by middlemen. In thil 
connection, the representative of the Ministry stated:-

"It is only t~ough internal sales and may be through exportl 
that we should be able to make the break even. The more 
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you increase the sales, the more you can procure from 
them and in such a manner that they are less exploited 
~ they get a bettet; remuneration." 

E.PACKAGE ASSISTAN.CE SCHEME AT AGRA 

69. Package Assistance Scheme has heen designed to provide all 
the necessary inputs to Scheduled Caste/Scheduled Tribe artisans, 
mostly from the cottage sectors, engaged in footwear production. 
The scheme proposed at Foundry Nagar, Industrial Estate, Aira 
will provide ·working sheds, machines, raw materials, design.s and 
patterns, shoe lasts technology and 100 per cent marketing support 
to the artisans selected from a nearby village, named as Naraich. 
The number of footwear artisans residing in this village is araund 
800 and in the "Naraich Gram Sabha" over 2000. Over 80 per cent 
of these ·artisans are from the Scheduled Caste communities. 

70. Under the Package Assistance Scheme 4 Co-operative Socie­
ties are tp be formed and each society will be allotted one large 
size shed of 1740 Sq. ft. carpet area. .Some of the necessary 
machines will be installed in each working shed and the remaining 
will be installed in a common facility centre. Raw material will be 
sold by the Corporation to these cooperative soCieti£¥l, the value of 
which will be adjusted from tJle ftliished goods. The selling prices 
of each product will· be calculated which will· include the margin of 
profit to the society. 

The construction of building. electrification, water supply and 
installation of machinery is in progress. In the meantime, one 
cooperative has been organised and the appropriate authorities have 
been approached for registration of the same. Three more coopera­
tive societies are proposed to be formed as soon as the flrst co­
operative society is shifted to the building. The production from the 
.unit is expected to start by March, 1984. 

71. The capacity of each prOduction unit (cooperative ~ciety) 
has been estimated between 1110-125 pairs per day. At the total 
production level of arcmnd 400-500 pairs per day, all the four co­
operative societiefl will have a membership of 160 workers .. These 
coope:-ative societies will concentrate only on production of foot­
wear. 

72. The .Committee asked how many working sheds had been 
anotted to the Scheduled Caste artisans. The representative of 
the Ministry stated during evidence that so tar only tour working 
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.1ilieds had been allotted to these artisans. One working shed had 
.been given to each Cooperative society. The witness stated that this 
was a pilot scheme. In case the scheme is successful, then conS­
truction of more working sheds would be taken up. 

73. The Committee enquired whether there was any proposal to 
Jconstructworking sheds in different parts of the country. The 
representative of the Ministry stated that the Government wanted 
.to observe the working of the scheme for a year or so and after that 
. they wO'Uld consider . extending it to other places. 

74. When asked how the Package Assistance Scheme would 
benefit the leather workers, the Managing Director of the Corpora­
tion stated: 

"Most of the leather workers depend on the local raw 
material suppliers. Whep they go to buy raw material 
on credit, they get material of sub-standard quality, they 
do not get proper measurements and they pay more 
When they want to sell the shoes, which are again of 
non-standard quality, they sell them at reduce9 prices. 
In return they get a parchi on which they can get raw 
materials. In order to help these people, there was a 
scheme whereby we would utilise their skill, eliminate 
their difficulties completely by supplying them good 
quality raw materials. We will upgrade thelr .kill UDder 
our guidance and also give them training. We supply 
them all t,he raw materials, give them new desilJlll. Apart 
from that we haVe also common facility centre in the 
building itself, where they can get the work done. By 
this, they can devote 10 hours at one place." 

F. FOOTWEAR AND LEATHER GOODS COMPLEX, AGRA 

75. The scheme is under consideration of the Board The em­
ployment potential of the complex is estimated at 500 workers, 

. about SO per cent belonging to Scheduled Caste community. 

G. TRADITIONAL FOOTWEAR UNITS 

76. There is a footwear unit at Chamba (Himachal Pradesh) for 
prodUction of Chamba sandals. The strength of the workers at 
Chambu, all belonging to Scheduled Castes, varied from 2 to 5 
workers during the last one year. 
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77. Proposals to set up similar traditional footwear units at 
Rewari (Haryana) and Jodhpur (Rajasthan) have not yet been 
finalised. 

H. COMMON FACILITY CENTRE AT KANPUR 

78. The Scheme is under implementation. Most of the workers 
engaged in the finishing of leather at Kanpur are from Muslim 
community. The scheme will offer employment to about 20 to 25 
persons in the initial stage. The employment of Scheduled Caf;te 
workers in this scheme is expected to be around 20 per cent. 

I. PRECISION SHOE LASTS FACTORY, AGRA 

79. The Precision Shoe Lasts Factory at Agra produces shoe 
lasts of good. quality from seasoned wood for supply to the footwear 
units at reasnable prices, with a view to improve the quality of 
leather footwear. This factory was taken' over by the Bharat 
Leather Corporation from the Development Commissioner, Small 
Seale Industries on 1st January, 1980. Out of the total workers and 
staff of 27 employed at the faetory, 17 persons belong to Scheduled 
Caste community. During 1982-00, the production of Shoe lasts 
(in pairs) at this factory was 11775, valued at Rs. 6.26 lakhs. The 
present production eapacity of the factory is about 60 pairs per day. 
With the expansion and modernisation of this factOry, likely to be 
completed by March, 1984, abo'llt 25 more Scheduled Caste workers 
are e:-cpected to be given employment. 

J. SNAKE SKIN PROJECT 

80. The Bharat Leather Corporation has been nominated as an 
authorised agent for purchase of snake skins from the Customs 
authorities and registered stockists and converting them into value­
added products for marketing at home and abroad. After procure­
ment, the snake skins are sent to finishing units for retaining and 
finishing etc. and the finished leather is then given to various 
manufactureff; alongwith the design of the products required to be 
make for making final products, which are marketed· at home and' 
abroad. The representative of the Ministry stated during evidence 
that at present this was the only scheme started by the Corporation 
for tapping foreign markets. The value of snake skin articles ex­
ported during the year 1982-83 was Rs. 3.34 laths. 
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K. TRAINING PROGRAMMES 

81. The Bharat Leather Corporation provides technical advice to 
State Lcather Development Corporations and Scheduled Castel 
Scheduled Tribe Development Corporations. There is also dirpct 
marketing liaison with Andhra Pradesh. Leather Development Cor­
poration and Karnataka Leather De\-elopment Corporation_ When 
asked 'whether the Bharat Leather C01'pOf&tion was giving any 
training facilities to Scheduled Caste/Scheduled Tribe artisans, the 
Managing Director stated:-

"West Bengal, Maharashtra, Tamilnadu and Uttar Pradesh 
have got their own training institutes for leather and 
footwear and exports alsO. Small industries people have 
got training centre at 11 places for leather finishing, foot­
wear and leather goods making. Central Leather Insti-
tute is providing training ...... The training is usually 
organised and given out by State Governmcnt's TeclUlicnJ 
Education Department." 

82. When asked what was the coordination between the Bharat 
Leather Corporation and the State Leather Development Corpora­
tions in providing training facilities to artisans, the Managing 
Director, during evidence, stated:-

"Upgradation training programmes are done from Lime to 
time. Advice is given to them on training craftsmen who 
are illiterate. Ad hoc training for a short duration is 
resorted to because they cannot join regular course 
where educational qualification is a must. I, 

83. The BhBTat Leather Corporation was set up to act as lID apex 
bod)' for promotion and dev.pment of leather goods industries In 
the l'ountry. One of its objects was-to Pl'O'C'f4e marketing outlets to 
the cottage and small scaJeunits theoreby reducing their dt'pencience 
on tile larger J,eatber unfits/middlemen. It was envisaged diRt Ihe 
Schemes of the Corporation woukl help in ensuring a fair deal to 
Weaker sections of the society which have been traditionally a~iated 
with leather. 

From the information fnmish,~ to the Committee. if is seen dlat 
the only operative lCheme of the Corporation which ~ dired benefit 
to Scheduled Castes and SdleduJed Trlbes iii the assistance gina by 
way of procm;emeut of leather products from 14 units belonging '0 
Sdleduled . Castes and' 4 uahs .beIoaging fo Scheduled Tribes out of • 
total of 119 units in the' suppliers list of the Corporatioft. AI eIIdt 
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unit usually consWts of a small famUy groups, tbe number of Sche­
duled Caste/SchectuIed Tribe familie6 benefited under the scheme 
would thus be a bare 28 famil,'$. 

Another scheme which is intended to give direct benefit to Sche­
duled Caste fllDlil\~s is the Package Assistance Scheme at Agra. Under 
this scheme, the footwear artisans belonging to Schedoled Castes and 
residing in a village Nanich near Agra. would be eaabled. to form 
four cooperative societies. Each sod,"!ty would be allotted a working 
shed in the Industrial Estate, Agra and provided with machines. rall­
materials, designs and tedmology for production of footwear IIDCl full 
marketing 8upport for their products. One of the proposed four co­
operative soc\eties has been organMd but Wi yet to be registered. All 
tbe four societies when formed, wiD bave a membership of 160 
workers. 'Ibis scbeme will thus give direct benefit to 160 Scheduled 
Caste f~. 

The only production unit of the Corporation is the Precision Shoe 
Lasts Factory at Agra which was taken over by the Corporation from 
the Government in January. 1980. Out of the total workers and staff 
of 27 employed at the factory. 17 belong ~ Scheduled Ca.Iif,"! com­
munity. With the expansion and modemlsation "of ibis factory, likely 
to be completed by Marcb. 1984, about 25 more Scheduled Ca.;te 
workers are exp;t!Cted to be given employment, 

ConsideriRg the insignificant number of Scheduled Caste/Scheduled 
Tribe leather workers economically benefited by way of procurement 
of their leather products or by generating more employment amOP~ 
them, the Committe,p. cannot but conclude that the preference 0' the 
Corporation in 'assisting these communities during the last seven years 
of its working h~s been unsatisfactory. The Committee recommend 
that the administrative Ministry aDd the Corporation should ~parc 
a perspective plan Rimed at providin~ assistance to a much larger 
number of Scheduled Caste/Scheduled Tribe artisans en~ged in leather 
industri,~ and implement the same within a time bound programme. 
Particular attention should be paid by the Corporation to extend it .. 
activities in States wbich have a larger proportion of Scbeduled CIl!I1e 
and SchednJ,'!Cl Tribe population so that the involvement oi' these com· 
munities in the leather industry shows and increase. 

84. 'lbe Franchise Dealel'libip Scheme was statted by the Corpora­
tion in January. 1981 with a view to enlal'J!e its sales bv appointint! 
retail dealers. At present. the Corporation ha." 16 fl'aacbille deal~rs 
but nODe belongs to Schecluled Caste/Scheduled Tn'be. '!be pre­
requWtes of .. sChemes are that the proprietor should Itave a retail 
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outlet, either ownership or on rent, and should fu.r.D.ish a security 
deposit of RB. 10~OOOl- The Committee hl.ieve that it should be 
poIIible for the CorporatioD. to spot Scbecbaled Cast,e/ScheduIecI Tribe 
persons eagaged in leather footwear IIIld leather goods trade in difter· 
ent parts of the country .. appoint them as dealers f~r it" product'i. 
Efforts could also be made to provide facilities to entrepreneurs, be­
longing to these commODities who may be willhag to come forward for 
appointment as dealers. The existing terms and conditions in tbeir 
cases may also be sobbly relaxed. 

NEW DELHI; 
March 5, 1984 

Phalguna IS; -1905 (Saka) 

A. C. DAS. 
Chairman, 

Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes. 
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MINISTRY OF INDtJ'tttRY 
Department of Industrial Development 

PURAN CHAND 

UNDER SECRETARY 
New Delhi, the 27th April, 1982 

Dear Shri J adhav, 
You are already aware of Government's policy in regard to the 

representation to the Scheduled Castes and Scheduled Tribes in 
appointments to various posts in Public Sector Undertakings. 
President's Directives indicating the percentages of cli1l'erent cate­
gories of posts to be reserved for candidates from the Schduled 
Castes and the Scheduled Tribes and detailed measures to be taken 
have already been intimated to you from time to time. 

Notwithst.<Anding these instructions, it has been found that in 
some of the undertakings the promotion policy of the undertakings 
does not provide for recruitment for Scheduled Castes & Scheduled 
Tribes in vacancies filled by promotion. It is felt that the failure 
to reach the targets is perhaps attributable to lack of proper efforts 
in complying with the provisions of President's Directives and the 
prescribed procedure as laid down therein. 

The Bureau of Public Enterprises, t.ide. their O.M. ·No. 6116!&1-
BPE!GM-I (SCT Cell) dated the 18th January, 1982/16th February, 
1982 have circulated the revised Directives, ·a copy of which is 
enclosed for ready reference. 

I shall be grateful if you could kindly take personal interest in 
this and see that the Directives are fully implemented. 

With kind regards, 

Shri S. H. Jadhav, MD, 
Bharat Leather Corpn. Ltd., 
E-l, Connaught Place, 
New Delhi. 

·Copy not enclosed. 
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Yours sincerely, 

SdI-
(PURAN CHAND) 



APPENDIX D 

BHARAT LEATHER CORPORATION LTD. 

(A Government of India UndertaldJlg) 

A fast growing Public Sector Undertaking requires dynamic 
personnel to man the following challenging positions:-

1. MANAGER (MARKETING) 

Scale: Rs. 1500-60-1800-100-2000 

Q.1alification & Experience: A good University degree preferably 
in Business Administration/International Trade etc. with about 
12 years practical experience in responsible positions in marketing/ 
distribution preferaJ:>ly of consumer goods. Preference will be given 
tel persons with experience in marketing leather and leather goods 
and qualifications in leather technology. 

Age: Around 10 years. 

2. MANAGER (FINANCE) 

Scale: Rs. 1500-60-1800-100-2000 

. Qualification· & Experience: Graduate and an Associate Member 
of the Institute of Cost & Works Accountants of India/Institute ot 
Chartered Accountants of India with about 12 years experience in 
responsible positions in·· Govt. DepartmentlPllblic Sector Unitt 
Private Sector Organisation of repute. Should have thorough 
knowledge of modern system of accaunting and management infor­
mation. systems. 

Age: Around 40 years 

3. DEPUTY MANAGER (MARKETING) 

Scale: Rs. 1100-50-1600 

Qualification & Experience: A good Wliversity degree preferably 
in Business Administration/International Traae ~. with 7 years 
practical experience in responsible positions in marketing diatribu­
tion preferably in consumer durables. Preference will be giv~ to 
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persons with experience .in marketing leather and leather goods and, 
qualtfl('aUons in leather technology. 

Age: Around 35 years 

4. DEPUTY MANAGER (FINANCE) 0 

Scale: Rs. 1100--50-1600 
Qualification " Experience: Graduate and an Associate Member 

of the Institute of Cost" Works Accountants of India/Institute of 
Chartered Accountants of India with about 7 years experience inl 
responsible positions in Govt. Deptt./Public Sector Unit, Private 
Sector Organisation of repute. Should have thorough knowledge of 
modern systems of accounting and management informations system. 

Age: Around 35 yeats. 

5. ASSTT. MANAGER (FINANCE/INTERNAL AUDIT) 

Scale: Rs. 700-40-900-EB-40-1100-50-1300 

Qualification" Experience: Graduate and an Associate Member of 0 

the Institute of Chartered Accountants of India/Institute of COl'lt Ie 
Works Accountants of India; shoiuld possess about 3 years experience 
in a responsible position Ul the Finance " Accounts Department!! in 
Govt. Deptt./Public Sector Unit, Private Sector Organisation of 
repute. Should have thorough lmowledge of modern ....systems of 
accounting and management information systems. Should be abJe 
to handle internal a".ldit work. 

Age: Around 30 years. 

6. ASSISTANT MANAGER (MARKETING) 

Scale: Rs. 700-40-90O-EB-40-1100-50-13CO 

Qualification & 0 Experience: A good university degree prefer­
ably in Business Administration/International Trade etc. with 4 years 
practical experience in responsible positions in marketing ciistribu­
tion preferably in consumer durable. Preference will be given too 
persons with experience in marketing leather and leather goods and" 
qualifications in leather technology. 

Age: Around 30 years 

7. ASSISTANT MANAGER (PROJECTS) 

. Scale: Rs. 700-40-900-EB-40-1100-50-1300 

. ~Uali1lcation & Experience: Degree hol~r in Civil Engineering 
WlUi 2 years experience in design construction maintenance or 
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building sheds, RCC foundatiollS etc. and preparation of estimates 
contractors bills and quality control of the work.· He should be 
conversant with the various procedures code manuals etc. for. civil 
works being· used in various Govt. Departments. Diploma holders 
in Civil Engineering with 10 years practical experience in the above 
line can also be considered. The post is temporary but likely to 
continue. 

Age: Around 30 years for Degree holders and 35 years for 
Diploma holders. 

8. ASSISTANT MANAGER (PROCUREMENT) 

Scale: &. 700-40-900-EB-40-1100-50-1300 

Qualification & Experience: A good university degree with 
degree/diploma in marketing/materials mans.gement. 'The candi­
date should have about 4 years practical experience in procurement 
preferably of footwear leather goods Qualifications can be relaxed 
1'or highly experienced candidates. 

Age: Around 35 years. Relaxable for candidates having longer 
experience. 

9. ASSISTANT MANAGER (TECHNICAL) 

Scale: Rs. 700-40-900-EB-40-1100-50-13000 

Qualification & Experience: B.Sc. (Tech:.) in Leather Technology 
or M.Sc. in Chemistry should have about 5 years practical exper­
ience in a well equipped laboratory engaged in physical and che­
mical testing of leather, rubber, footwear and allied materials. 
Persons with qualifications of B.Sc. with Chemistry can 8190 be 
considered if they have 7 years experience in a well equipped 
laboratory engaged ,in physicaL and chemical testing of leather. 
rubber footwear and allied materials. The candidate must have 
thorough knowledge of chemical and physical testing of leather. 
rubber, footwear and other chemicals, adhesive, leather chemicals. 
transtuf etc. as per Indian and foreign standards, He must know 
how to interpret analytical data and take decisions relating to the 
acceptance of any material. The persons selected will be inchargc 
of both physical and chemical laboratories in addition to the Com­
mOn Facilit;y centre tor Footwear where sophisticated footwear 
making machinery will be installed. Preferenc'! will bl." given 
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to candidates having knowledge of. footwear machinery and the 
general manufacturing process of footwear. 

Age: Arounc1 30 years. 

10. TECHNICAL ASSISTANT 

Scale: 55O-25-000-EB-40-1100 

. Quali:8cation Ie Experience: Candidate should be Matriculate 
with a certiflcate or diploma in footwear from any recognisedinsti. 
lute. He must have about 5 years experience in'the mOGlel section 
·of any recognised drawing and designing cell attached to the foot· 
wear or leather goods factory. He must have thorough knowledge 

-of operating a pattern grading machine. for grading of patterns of 
upp~r and bottom components and profiles for footwear and "last 
making. 

Age: Around 30 years. 

11. JUNIOR ENGINE,ER (PROJECTS) 

Scale: Rs. 5500-25-900-EB-40-1100 

Qualification & Experience: A diploma holder in Civil Engi­
neering with 1) years experience in the preparation of estimates/ 
field surveys constrllktion,/lmaintenance 'of civil works sucll <IF 

buildings. sheds, etc. 

Age: Around 30 years. 

12. ACCOUNTANT 

Scale: Rs. 55O--25-900-EB--40-1100 

Qualification &! Experience: Commerce graduate should have 
passed intermediate Examination of the Institute of Chartered 
Accountants of India/Institute of Cost & Works Accountants of 
India. Should have about 3 years experience in any Govt. Depart­
ment Public Sector Unit/Private Sector Organisation of repute in 
Accounts/Finance Department· Qualifications are relaxable in th£' 
ca.'>e of candidates having better experience or other related quali· 
fications. 

Age: Around 30 years. 

33. ASSTT. ACCOUNTANT 

Scale: Rs. 42!'i_15--500-EB-.-ll'-560-20--70Q.-EB-25-800 

QuaUfication &r Experience: Commerce graduate with about ~ 
years experience in any Govt. Department/Public S~ct(lr\JlIiti 
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Private Sector Organiaation of repute in Accounta/Jl'iaaDee Depart­
ntents. 

Age: Around 3() years. 

14.. LABORATORY ASSISTANT 

Seale: Rs. ~1&-500-EB-15-560-20-700-EB-2~~O 

Qualification & EXperience: B.Sc. with Chemistry or Diploma. in 
LeatherJ~twear Technology. Must about 5 years experience in 
a well equipped laboratory for physical testing and chemical ana­
lysis of leather, rubber, fabrics, footwear and allied materials. 

Age: Around 30 years. 

15. STOREKEEPER 

Scale: Rs. 425-15-500-EB-15-560-20-700 

Qualification & Experience: Candidate should be Graduate with 
about 4 years experience in a footwear factory. He should have 
knowledge of store keeping packing and thorough kn()wledge about 
the despatch and transportation of materials by road and raU. 
Academic qualifications can be relaxed if the candidate possenes 
other impressive qualifications and experience. 

Age: Around 3() years. 

] 6. MECHANICAL SUPERVISOR 

Scale: Rs. 425-1&-:-SOO-EB-15-560-20-700-EB-25--800 

Qualification &, Experience: Must be Matriculate with a certifi­
cate or Diploma from an Industrial Training Institute in the mechOl­
nical trade.· He must have about 5 years experience in a footwear 
factory in dealing with the repair and maintenance of machint'S. 
majnly sewing machines and finishing maA:hines. He will be incharge 
of the machines provided for the Centre. He is supposed to give 
training to the local artisans in operation of the machines and win 
also be responsible for the maintenance and upkeep of thll machines. 

Age: Around 30 years. 

17. SENIOR ASST'!'. (PROCUREMENT/MARKETING PERS. &: 
ADMN./SECTr.) 

Scale: Rs. 425-15-50O-EB-15-560-20-700-EB-26-..-o 

Qualification" Experience: A good ~niversity ~~ with about 
5 years practical experience in any of the above dlsClJllmes. Cantt{-
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dates with teclmicalVprofessional qualifications will be given pre­
ference. 

Age: Around 30 years. 

18. JR ASSISTANT (MARKETING/FINANCE/ESTT./ADMN./ 
STORE) 

Scale: Rs. 3~10-38~EB-12-500-El3-150--560 

Qualification & Experience: Higher Secondary in the sec~d class 
or its equivalent having about 3 years practical experience in any 
of the above disciplines with a typing speed of 40 w.p.m. Candi­
dates for Jr. Asstt. (Finance) should be at least Commerce Graduates' 
with 2 years experienCe and a typing speed of 40 w.p.m. 

Age: Around 28 years. 

GENERAL: 

1. In addition to the l?8Y the posts carry dearness allowance and 
CCA at Central Govt. rates. At present HRA is payable @25 per 
cent of basic pay in 'N Class cities and 15 per cent at Agra, which 
is likely to be revised upwards. Candidates will also b(' entitleci to 
benefit like Medical Reimbursement, Contributory Provident Fund. 
Gratuity, Lea..ve Travel Concession etc. as applicable to employees of 
the Company from time to time. . 

2. Relaxation in age, qualification and experience as also highl'r 
start in the pay scale can be considered for exceptionally suitable 
candidates. Age limit is further relaxable upto 5 years in case of 
SC/ST candidates. 15 per cent of the posts are reserved for Sche­
duled Castes, 7i per cent for Scheduled Tribes and 3 per cent for 
physically handicapped persons. 

3. Canuidates called for interview will be reimbursed single. first 
class, return railway fare through shortest route in respect of posts 
at Serial Nos. 1 to 9 and single, 2nd class return railway fare, for 
posts at Serial Nos. 10 to 18. 

4. Applications in tabular form giving name, father's/husband's 
name, present address, permanent address, age, qualifications (both 
pofessional and academic), experience, whether belonging to SC'/ST 
or physicaUyhandicapped, present salary being drawn (including 
details of allowance and perquisites) together with a recent passport 
size photograph and crossed Indian Postal Order (non.refundable) 
of Rs. 12/- (B.s. 3/- for &jIST candidates) for posts 1 to 9 and Rs. s!­
(Rs. 2/- for SC/ST candidates) for t1k remaining posts, drawn 10 
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favour of Bharat Leather Corporation Limited, payable at Agra 
should. be addressed to the Deputy Secretary, Bharat Leather 
Corporation Ltd. Hemkunt House, 10th Floor, 6 Rajendra Place, New 
Delhi-llOOO8 so as to reach him witbin 16 days of the pubUcation of 
this advertisement. The name of the post applied for should be super­
scribed on the envelope. Candidates already working in Govt. J)e... 
partments or Public Sector Undertakings must send their applications 
through proper channel . 

No intermediary corresp~ndence will be entertained. The Com­
pany reserves the right to call only those candidates for interview 
who in its judgement are adequately qualified/experienced. Can­
vassil1'11 in any form will disqualify the c~ndidate. 



APPENDIX m 
BHARAT LEATHER CORPORATION LTD. 

(A Government of India Undertaking) 

A PROFESSIONALLY MANAGED FAST GROWING PUBLIC 
SECTOR UNDERTAKING REQUlRES DYNAMIC PERSONNEL 

. TO MAN nu: FOLLOWING CHALLENGING POSITIONS: - .. 

1. Manager (Personnel) 

Scale: Rs. 1500--60-1800-100-2000 

The incumbent would be required to advise the management on 
matters relating to industrial relations apart from dealing with the 
personnel poliey matters. The incumbent should have sufficient e:<;:­
perien~ of recruitment, wage and salary administration, handling 
industrial disputes andindepth knowledge of Labour Legislations 
and must possess adequate experience and negotiating skills and 
ability to communicate effectively with people at various levels. 

The person we are looking for must have a Post-Graduate degree 
in Social Science/M.B.A. with specialisation in Personnel Manage­
ment from a recognised University I Institute. A degree in law i!l de­
sirable. . 

He should have at least 15 years of relevant experience in res­
ponsible positions in large organisations. of repute, and should be 
around 40 years of age. 

2. Manager (Marketing) 

Scale: Rs. 1500-~1800-100-2000 

The incumbent would be heading a team of dedicated proi"s­
sionals. He would be re<J.uired. to advise the Management regarding 
formulation of Marketing Strategies and should be able to identify 
and develop potential consumers. . 

The persons we are looking for should have a Diplorpa in Leather! 
Footwear Technology with minimum 10 years experience in the res­
ponsible position of marketing of shoes and leather in domestic and 
export markets. Age around 40 years. 

40 
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3. Menager (Tech.nicel) 

Scale: Rs. 1500--60-1800-100-2000 

The incumbent would be required to apprise the Manasement 
about the latest developments in Leather Technology in India and 
abroad. He should have in-depth knowledge of the various stage! 
of leather processing starting from ftaying to the ftD1sbed leather. 

The person we are looking for should have ftrst or high second 
class degree in Leather Technology from a recognised Unh-ersltyi 
Institute or a Diploma in Leather Technology with 15 years ex­
perience preferably in commercial organisatil)n of repute. Age around 
40 years. 

4. Deputy Manager (Marketing) 

Scale: Rs. 1100-50-1600 

The incumbent would be responsible for the successful impJeo­
mentation of the Marketing policies and achievement of the fixed 
targets. He should be able to identify the potential consumers and 
establish a close liaison with the existing consumers. 

The person we are looking for must have basic knowledge of the 
manllfacturing process of footwear I leather goods and should have 
minimum experience of 10 years in a responsible position in an or­
ganisation of repute. Persons having relevant experience in Cent­
rallState Leather Corporations would be preferred. Age around 35 
years. 

5. Deputy Manager (Footwear)-Reserved for SC Candidates 

Scale: Rs. 1100-50-1600 

No. of Post: ONE 

The incumbent would be required to apprise the Management 
about latest fashion trends in leather footwear and leather goods in 
India and abroad. He should have knowledge of procurement pro­
cesses and working of the cottage sector. 

The person we are looking for must possess a DiplomalCertificate 
in Footwear Technology or Leather Technology from a recognised 
University/Institute wth intimate knowledge of footwear produc­
tion. in cottage sector. 

A minimUm of 10 years relevant experience in responsible p~si­
tion in organisations-of repute is essential. Experl'.!t1ce of workIng 



in CentrallState Leather Corporations is,desirable. Age around 35 
'years. 

6. ASSistant Manager (Technical)-for Southern Region 

Scale: 70G-40--900-EB-40-1100-50-1300 

The person we are lopking for should have adequate exposure to 
the physical and chemical testing of leather, rubber, footwear and 
allied material. The incumbent should have complete knowledge of 
leatherlfootwear machinery and general manufacturing processess 
'Of leather\footwear and leather goods. He should have knowledge 
of all types of Leather required in domestic and export markets. 

The incumbent should possess a Degree or Diploma in Leather 
Technology from a recognised University I Institute. 

A minimum of 7 years relevant experience in a Supervisory posi. 
tion, in organisations of repute 'is essential. Age around 30 years. 

7. Assistant Manager (Technical) 

No. of posts: FOUR 

Two posts reserved for SC and ,one for ST candidates. 

Seale: Rs. 700-40-00();.-EB-40-1l()()-5()....-ol300 

The incumbent would be required to procure footwear ! leather 
goods as per spectalisatlons and requirements. They must have 
thorough knowledge and experience to assess the 9uality of the 
ma,teriailleather etc. and must be fully conversant with the Indian 
and foreign standards. . 

The person we are looking for must possess a Diploma/Certificate 
in Footwear Technology from a recognised Institute. 

A minimum of 7 years of relevant experience in a superviSO.fY 
position, in organisations of repute, is essential. Experience in 
Central/State Leather COIl'1porations i'5 desi.$JjJje. Age around 35 
years. 

GENERAL: 

1. If se and ST candidates a.re not available... other candidates 
can also be considered. 

2. In addition to pay, all the posts carry allowa.nces as per rules 
of the Company. 
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3. Relaxation in age, qualifications and experience u also higher 
start in the pay scale can be considered for exceptionally suitable 
candidate's. Age limlt is further relaxable upto 5 years in case of 
SC/ST candidates. • 

4. Candidates called for interview will be reimbursed single ftnt 
-class return railway fare through shortest route .. 

5. Applications giving full bio-data and accompanied with a 
recent photograph and a· crossed I.PO (non-refundable) of Rs. 12/­
(Rs. 3/- for SC/ST candidates) drawn in favour of Bharat Leather 
Corporation Ltd., should be addressed to the Secretary, Bharat 
Leather Corporation Ltd. 10th Floor:, Hemkunt House, 6, Rajendra 
Place, New Delhi-llOOO8, so as to reacll. him without 10 days of the·· 
publication of this advertisement. Can.didates working in Govern­
ml'!nt Departments or Public Sector Undertakings must send their 
:applications through proper Channel. I . 

.2901 LS-4. 



A.PPENDIX IV 

Published in the Hindusta.n Times da.ted April 5, 1982 

BHARAT LEATHER CORPORATION LIMITED 
(A Government of India Undertaking) 

Requi,res suitabl~ personnel for the post of: 

SECRETARY 

Scale of Pay Rs. 1500-2000/-

The incumbent should be Graduate and a member of the Institute 
of Company Secretaries of India. A degree in Law will be an addi­
tional qualification. He should have indepth knowledge of all the 
responsibilities of a Company Secretary and the statutory obligations 
under the various provisions of the companies Act. The person we 
are looking fO,1' must have at least 5 years relevant experience 118 

Deputy Secretary in the scale of Rs. 1100-1600/- or 10 years as 
Assistant Secretary in the scale of Rs. 700-1300/- in a large public 
limited company/Government Undertaking. . ., 

Age: 35 years and above. 

In addition to pay, tbJe post carries allowances as per'the rules of 
<the Company from time to time. . 

All things being equal preference shall be given to candidates be-­
longing to SC/ST categories and Itbose possessing higher qualifica­
tions and experience. 

Applications giving complete bio-data alongwith attested copies 
of the testimonials and crossed I.P.O. payable at New Delhi in favour 
of Bharat Leather Corporation Ltd. (non-refundable) of Rs. 12/­
(Ra. 3/- for SC/ST candidates) should reach the incharge, Pers. & 
Admn. Department, Bharat Leather Corporation Limited, Hemkunt 
House, 10th Floor, 6, Rajendra Place" New Delhi-11000B within 10 
days of the publication of this advertisement. Candidates called for 
interview will be reimbursed first class railway fare by the shortest 
route. 

Candidates in Government Service/Public Sector Undertaking 
should apply only through proper chdllel . 
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APPENDIX V 

Published in the Hinduatan Tim~B, dated July 30, 1982 

BHARAT LEATHER CORPORATION LIMITED . 
(A Government of India Undertaking) 

REQUIRES 

DYNAMIC & RESULT ORIENTED PERSONNEL FOR THE 
POST OF ASSISTANT MANAGER (MARKETING) 

Scale of Pay: Rs,700-1300/-

The persons we are looking for should be graduate and mUst 
possess Diploma in Marketing Management with 3-5 years of reI .. 
vant experience in marketing consumer products in responsible· 
positions, preferably in leather trade. Persons possessing MBA 
Degree with specialisation in Marketing· Management from reco,. 
nised Institutions!Universities shaIl be given preference. 

Age: Between 30-35 years as on 1st August, 1982. 

GENERAL: 

1. One post is re'BeI"Ved for Scheduled Caste and one post for 
Scheduled Tribe candidate. The General Category candidate. may 
also apply but their candidature shaIl be considered in cue suitable 
candidates belonging tb SC/ST categories, are not available. 

2. In addition to pay, the post carries allowances 88 per the rules 
of the Company from time to time. 

3. Relaxation in age, qu~ftcation and experience 88 also bieber 
.tart in pay scale can be ~nsidered for exceptionally qualified 1114 
experienced candidates. Age J.imJ.t is further relaxable upto 5 yean 
in case of Be/BT candidates. 

4. Candidates in Government/PUbllc Sector Undertaking, mull 
apply through Proper Channel. • 
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5. Candidates called for interview will be reimbursed single lat 
Class Rail Fare through shortest route. 

Applications giving complete bio-data alongwith attested copies 
of the testimonials and crossed Indian Postal Order, payable at New 
Delhi in favour of Bharat Leather Corpo.ration Limited (NOD­
refundable) of Rs. 12/- (Rs. 3 in case of SC/S~ candidates) should 
reach the incharge, Pers. & Admn. Deptt., Bharat Leather Corpora­
tion Ltd., Memkunt House, 10th Floor, 6, Rajendra Place, New Delhi-
110008 within 15 days of the pUblication of this advertisement. 



· ' ! APPENDIX VI 

(Published in AmaT Ujala, dated 10-4-83) 

BHARAT LEATHER CORPORATION LIMITED 

(A Government of India Undertaking) 

Regd. Office: B. 143, Building Material Complex, Sector-XVIIJ, 
NOIDA (U.P.) 

REQUIRES 

Supervisor (Electrical) 

Pay Scale: Rs. 425-800/- plus allowances as per CorporatioD 
rules. 

Qualification and Experience: Diploma in Electrical EngineerlnJ 
with about 2 years experience in internal Electrification maintenaJlOl. 

t .. ",. 

Age Limit: 30 years (Relaxable upto 5 years in cue Of SC/ST 
candidates). ~ 

The post is reserved for SC on priority basis. General Categorz 
candidates can be considered if no suitable SC candidate is available. 

Relaxation in age/experience can be considered for o~ 
suitable candidates. ,~ 

Applications giying full particulars together with a Croued mcu.a 
Postal Order for Rs. 81- (Bs. 2/- in case of SC/ST candidates) 111 
favour of Bharat Leather Co.rporation Limited, payable at Acra. 
should reach the Group Executive (B&P) Bharat Leather Corpora. 
tion Limited, 7, Old Vijay Nagar Colony, Agra 282004, on or belen 
27-4-1983. 

Candidates already working in Govemment/Semi-Govemmllllfl 
Public Sector Undertaking sboult:! apply through proper chanDel. 

.- ~. '. . ,' ... , 
I ,; , " ~- -- ·c·" -- .. - -." 



APPENDIX VII 

(Published in The Hindu., dated 22nd March, 1983) 

• BHARAT LEATHER CORPORATION LIMITED 

(A Government of India Undertaking) 

Exclusively reserved for Scheduled Caste/Scheduled Tribe 
category only. 

Name of the Post: 

SALES SUPERVISOR 

Scale of Pay: Rs. 425-800/-

Qualification and Experience: Degree of a recognj.ed University 
with 5 years experience in marketing consumer products. PersoD.\S 
with experience in leather trade shall be preferred. Should have 
knowledge in purchase and selling procedures. . 

Desirable: A degree/diploma in marketing from a· recognised 
University IInstitution. 

Age limit: 35 years. 

General: 

1. In addition to pay, the post carries allowances as per Rules 
of the Company from time 1:0 time. 

Z. Relaxation in age, qualification 8hd experience as a1aO higher 
s~art. in the pay scale can be conSid.~d lot exceptionally suitable 
candi~tes. . 

3. Candidates in Government/Public Sedor Und.ert:ald.ngi m1.llt 
apply through proper channel 

4. Candidates called for interview. will be reimbursed single 
IeCOnd class rail fare through shortest route. 

Applications giving complete bio-data alongwith attested copies 
of the testimonials and crossed Indian Postal Order, payable at New 
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Delhi in favour of. Bharat Leather Corporation Limited (NOD­
refundable) of Rs. 2/- shauld reach the Secretary, Bharat Leather 
Corporation Limited, Hemkunt House, 10th FlooI\ 6, Rajendra Place, 
New Delbi-llOOO8 within 15 days of the publication of this adver-
tisement. 



APPENDIX vm 
(Vide para 4 of Introduction) 

Summary of Conclusions/Recommendation, contained in the Report 

SI. . Reference 
No. to Para No. 

Sum.m~ry of Conclusions/ 
Recommendations 

in the Report 

1 2 

1 9 

2 18 

-------,----
3 

-L--______ .. _ 

The Bharat Leather Corporation was set up 
in December 1976. However, the reservation, 
orders were made applicable by the Corporation 
from July 1981. The Committee were informed 
during evidence that the delay in implementation 
of reservation orders was due to the tact that the' 
Corporation started working effectively early in 
1980 only. The Committee are not satisfied with 
this explanation. The Presidential Directives 
regarding applicability of reservation orders in 
the public enterprises were issued as early .. 
1969 and the officers concerned' in the MinIStry 

,of Industry as also in the Corporation should 
have been well aware of these orders. Reserva­
tion orders shoUld therefore have been imple­
mented from the time the Corporation was set 
up. 

From the reply furnished to the Committee, 
it is obserVed that ther~ is a cell in the Public 
Sector Unit of the Ministry of Industry (Depart­
ment of Industrial Deyelopment) which is re­
quired to scrutinise annual statements regard­
ing representation of Scheduled Castes and Sche­
duled Tribes,. fUrnished by public enterprises to 
the Ministry. It is also noticed that the annual 
statements are sent to the cORcerned section in 
the Ministry which deals with the public enter-
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prise concerned. Thus, in the cue of Bharat 
Leather Corporation, such statements are sent to· 
the Leather Section of the Ministry. The Com­
mittee are unable to apprciate the rationale of 
sending such statements to the concerned sec­
tions in the Ministry. For instance, the Leather 
Section is concerned with the development of 
leather industry and in that connection is look­
ing after the working of the Bharat Leather 
Corporation. A proper scrutiny about the im­
plementation of reservation orders can be done 
only by officers who are well conversant with 
these orders. The Committee consider that such 
scrutiny is not possible if sections dealing with 
different industries in the Ministry are entrusted 
with this work. They recommend that there 
should be a special cell with adequate trained 
staff, which should be wholly responsible for 
scrutiny of statements furnished by the pubUe 
enterprises under the Ministry and there should 
be no dilution of responsibility in this regard. 

The Liaison Officer of the Ministry visited 
Bharat Leather Corporation on 22nd August, 
1981 in connection with other offtc1al work. The 
. Committee have been informed that the Liaison 
Officer took the opportunity of inspecting the 
rosters maintained by the Corporation but no 
formal inspection note was recorded. The Com­
mittee do not feel happy with this method of 
inspection. U the rosters were inspected, an ins­
pection note should have been recorded by the 
Liaison Officer as per instructiona contained in 
para 15 of the Presidential Directives and follow­
up action taken as per his findings. 

As regards checks devised by the Miniatry 
to ensure that the reservation orders are imple­
mented by the Corporation, the Ministry of In-
dustry informed the Committee that "the Corpo­
ration is expected to implement the dtreetiv. 
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regarding reservations" and 'that the Ministry 
issues directions and monitors the .implemen­
tation of reservation orders. As has been potnt­
ed out earlier, there has been delay in introduc­
ing reservation ordeM in the Corporation. Else­
where in this reportj it has been pointed out that 
prescribed instructi.ons regarding filling of re­
served vacancies were not followed by the Cor­
poration. The Committee would therefore lilre 
to emphasise that it is not enough for the Minil­
try to say that the Corporation is expected to 
implement the directives and thereby absolve 
itself of the responsibility of actual implemen­
tation of reservation orders. 

At present the Assistant Manager (Personnel 
and Administration) has been designated as 
Liaison Officer for the Bharat Leather Corpora- . 
tion. He is responsible for matters relating to 
recruitment, promotion, maintenance of rosters 
etc. in the Corporation. The Committee are of 
the view that an officer who is directly concern­
ed with recruitment, maintenance of rosters etc. 
should not be entrusted with the work of super­
vising his own work as he will not be able to 
judge his own lapses in the implementation of 
reservation orders. They therefore recommend 
that a senior officer who does not belong to the 
Personnel Department should be nominated as 
Liaison Officer so -that he is able to take -an ob­
jective view in regard to actual implementation 
of reserlration orders. 

It is $een that at the end of the year 1982, out 
of a total strength of 91 employees in Group 'C' 
posts, the number of posts filled by Scheduled 
Caste candidates was 10, i.e. 10.9 per cent. The 
backlog of Group 'C' posts re~rved for Sche­
duled Castes was 12 at the ahd of the year 1982. 
The Committee are unable to accept the expla­
nation given by the CorPoration that suitable 

------.-.. _----_. '-----_ .. - -- ---- ---
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Scheduled Caste/Scheduled Tribe candidatee 
were not available to fill reserved vacancies even 
in Group 'C'. They recommend that the Ministry 
should make an enquiry as to whether the pre .. 
cribec! procedures regarding obtaining of non­
availability certificate from the Employment Ex-
change, advertisement of vacancies, giving of re-
laxation in experiences etc. were actually follow­
ed before reserved vacancies were filled up by 
general category candidates" during the years 
1980 to 1982. The result of enquiry and the 
action taken thereon should be intimated to the 
Committee. 

The Committee fo.lrther recommend that 
efforts should be made to 1UI up the backlog by 
resorting to special recruitment. 

As regards non-availability of reserved cate­
gory candidates for the post of Stenographer, the 
Cotnmittee have been informed that Scheduled 
Caste/Scheduled Tribe candidates were not given 
any relaxation in shorthand/typing speed as in 
the instructions issued by the Government 
there was no specific provision for giving such 
relaxation. Even so, the Committee are of ' the 
view that on the analogy of relaxation in mara 
given to SchedUled Caste/Scheduled Tribe can­
didates in written test/interview, there should 
be no objection to giving relaxa~on in .horthandl 
t~ing speed if the required number of reserved 
category candidates do not become available ac­
cording to the prescribed speed criteria. Ass for 
ihstant:e, it the speed in shorthand required for 
general category candidates is 100 w.p.m., It 
cCNld be relaxed to 80 w. p. m. in the case of 
SchedUled Caste/SchedUled Tribe candidates. 
Similarly, If the typing speed required for gene­
ral ~tegory candidates is .fO w.p.m., t11~ same 
c.ould be relaxed to 35 w . p. m. in the cue of 
Scheduled Caste/Scheduled Tribe candidates. 
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The Committee recommend that the Depart­
ment of Personnel and Administrative Reforms 
should issue suitable instructions in this regard. 

The COpimittee find that n the advertise­
ments issued for various posts in the Corporation, 
the procedure laid down in the Presidential 
Directives and in the orders issued by the De-
partment of Personnel, is not being correctly 
followed. For instance, the number of posts re­
served for Scheduled Castes/Scheduled Tribes 
was not mentioned in all cases. Instead of the 
reference to "all things being equal preference 
shall be given to candidates belonging to Sche­
duled Caste/Scheduled Tribe categories" in the 
advertisements, the relaxation in qualificationl 
experience for reserved category candidates 
should have ben clearly specified. In the case of 
first advertisement for reserved category candi­
dates, aplications should be invited only from 
Scheduled Caste/Scheduled Tribe candidates. 
When suitable candidates do not become avail­
able, applications from reserved as well as 
general category candidates may be invited. The 
Committee desire that the advertisements to be 
issued by Corporation should be carefully scruti­
nized to see UVtt these conform to the procedures 
prescribed in this regard. 

At present information regarding represen­
tation of Scheduled Castes and Scheduled Tribes 
is not given in the Annual Reports of the Corpo­
ration. The Committee suggest that S'Uch infor­
mation indicating separately the number of Sche­
duled Caste and Scneduled Tribe employees . in 
various groups of posts, the number of reserved 
vacancies filled by direct recruitment/promotion, 
vacancies carried forward ete. should be includ­
ed in the Annual Reports of the Corporation. 

The Committee would like to know the 
method of recruitment/appointment to each cate-
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gory of post in the Corporation. In the catego­
ries in which the element of appointment by 
promotion is more than 33 1/3 per cent, the rea­
sons for n~t applying the orders regarding reser­
vation in promotion should be indicated. The 
Committee further recommend that the Govern­
ment Directives in this regard should be follow­
ed scrupulausly. 

The Committee had been informed' that in 
the year 1982, in Group 'C', five posts had been 
dereserved. However, from the statement re-
garding recruitment made during the year 1982, 
it was noticed that out of '13 posts reserved for 
Scheduled Castes, only one post was filled up by 
a Scheduled Caste candidate which indicated 
that 12 posts had been dereserved. The informa­
tion given to the Committee that only 5 posts 
were dereserved did not appear to be correct. 
When asked to clarify the position, the represen­
tative of the Ministry stated during evidence 
that in the case of 5 posts there was a formal 
order for dereservation but in the remaining 7 
cases no permiSSion for dereservation was ob­
tained. The witness stated that the "Corpora­
tion did it out of ignorance." 

For the year 1981, the Committee had been 
informed that no post had been dereserved 
during that year. However, from the statement 
regarding recruitment made in that year, it wu 
noticed that in Group 'C', out of 11 posts reserved 
for Scheduled Castes, one post was filled by • 
Scheduled Caste candidate which indicated that 
10 posts had been dereserved. When asked tp 
clarify the position, the lepresentative of tJie 
Ministry stated that "actually the appointments 
were made without formally obtaining orden 
for dereservation t, and that "it 19 certainly a 
misleading. reply." 

--------
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The Committee are constrained to point out 
that a large number of reserved posts have been 
filled up in the Corporation by general category 
candidates without following the procedure laid 
down for obtai~g approval of the compe"tent 
authority for derservation of vacancies. The 
Committee are unable to accept the explanation 
given by the representative of the Ministry that 
the Corporation did it "out of ignorance." The 
Committee are of the view that no sincere ef· 
forts were made by the Bharat Leather Corpo· 
ration Ltd. to fill the reserved vacancies in Group 
'C' by recruitment of suitable Scheduled Castel 
Scheduled Tribe candidates. They also regret 
to point out that misleading information was 
furnished, as re~ards the number of vacancies 
dereserved during the years 1980, 1981 and 1982. 
The Committee would like the Ministry to 
make an "in-depth enquiry in regard to all the 
appointments made during the years 1980, 1981 
and 1982 and asce~ain the cases in which pres­
cribed procedure was not followed in making 
appointments against reserved vacancies. 'nle 
result of the enquiry and the action taken 
thereon should be intimated to the Committee 
and further action taken according to directions . 

The Bharat Leather Corporation was set up 
to act as an apex body for promotion and deve­
lopment of leather goods industries in the 
country. One of its objects was to provide 
marketing outlets to the cottage and small 
scale units thereby reducin'g their dependence 
on the larger leather units/middlemen. It was 
envisaged that the schemt:s of the Corporation 
would help in ensuring a fair" deal to weaKer 
sections of the society which have been tradi­
tionally associated with leather. 
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From the information furnished to the Com­
mittee, it is seen that the only 'cooperative scheme 
of the Corporation which gives direct benefit to 
Scheduled Castes and Scheduled. Tribes is the 
assistance given by way of procurement of 
leather products from 24 units belonging to 
Scheduled Castes and 4 units belonging to Sche-
duled Tribes out of a total of 119 units in 
the suppliers list of the Corporation. As each 
unit usually consists of a small famUy groups, 
the number of Scheduled Caste/Scheduled Tribe 
families benefitted under the scheme would 
thus be a bare 28 families. 

Another scheme which is intended to give 
cHr~t benefit to Scheduled Caste families is the 
Package Assistance Scheme at Agra. Under 
this scheme, the footwear artisans belonging to 
Scheduled Castes and residing in a village 
Naraich near Agra, would be enabled to form 
four cooperative societies. Each society would 
be allotted a working' shed in the Industrial 
Estate, Agra and provided with machines, raw 
materials, designs and technology for produc­
tion of footwear and full marketing support for 
their products. One of the proposed four co­
operative societies has been orpnised but is yet 
to be registered. All the four societies when 
formed, will have a memberahip of 180 wor­
kers. This scheme wUl tbus give direct beneftt 
to 180 Scheduled Caste families. 

The only production' unit of the Corporation 
is the precision Sboe Lasts Factory at Agra 
which was taken over by the Corporat:l.on from 
the Government in January, 1980. Out of the 
total workerB and staff of 27 employed at the 
factory, 17 belong to Scheduled Caste commu­
nity: With the expansion and modernUation of 
thIs factory, likely to be completed by Mareh, 
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1984, about 25 more Scheduled Caste workers 
are expected to be given -employment. 

Considering the insignificant number of Sche­
duled Caste/Schedule Tribe leather worlCers 
economically benefitted by way of procurement 
of their leather products or by generating more 
employment among them, the Committee can­
not but conclude that the performance of the 
Corporation in assisting these communities dur­
ing the last seven years of its working has 
been unsatisfactory. The Committee recom­
mend that the administrative Ministry and the 
Corporation should prepare a perspective plan 
aimed at providing assistance to a much larger 
number of Scheduled Caste/Scheduled Tribe ar­
tisans engaged in leather industries and imple­
ment the same within a time bound programme. 
Particular attention should be paid by the Cor­
poration to extend its activities in States which 
have a larger proportion of Scheduled Caste and 
Scheduled Tribe population so that the involve­
ment of these communities in the leather indus­
try shows an increase. 

The Franchise Dealership Scheme was start­
ed by the Corporation in January, 1981 with 
a view to enlarge its sales by appointing retail 
dealers. At present, the Corporati!)n has 16 
franchise dealers but nnne belongs to Scheduled 
Caste/Scheduled Tribe. The pre-requisites of 
the schemes are that the proprietor should have 
a retail outlet, either ownership or on rent, and 

-should furnish a security d~t of Rs. 10,000/-. 
The Committee believe that it should be possi-
ble for the Corporation to spot Scheduled Castel 
Scheduled Tribe persons engaged in leather 
footM!~ and leather goods trade in different 

-- -_. ---- -- ------------------:---
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parts Of the country and appoint them II dea­
lers for its products. Efforts could abo be­
made to provide facilities to entrepreneura be­
longing to these communities who may be wU-
ling to come forward for appointment u 
dealeI'll. The existing tenna and conditions in 
their cases may also be suitably relaxed . 

----_ ... _ .... -- . ---..:...--------------
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